Cont.Cas(C). No. 15 of 2012

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

30.10.2014

Learned counsel for the contempt petitioner, Mr. PN Nongbri,
at the very outset, states that since the Special Leave Petition filed
against the judgment sought to be implemented is pending before
the Supreme Court, therefore, for the present, he does not want to
press this petition. Hence, this contempt petition is dismissed as not

pressed.

CHIEF JUSTICE (ACTING)

S.Rynjah



Review Pet. No. 9 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

30.10.2014

Learned counsel for the parties inform that the State
Government has filed an affidavit through the Secretary Law
clarifying the notification. Learned Sr. counsel, Mr. HS Thangkhiew,
states that he has received the instruction to file rejoinder affidavit.
He may do so before the next date of hearing. As per date agreed to
by learned counsel for the parties, the matter is directed to be listed

on 10-11-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 348 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

30.10.2014

Issue notice, it be made returnable within 2(two) weeks.

List on 14-11-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 349 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

30.10.2014

Learned counsel for the parties at the very outset agreed that
irrespective of pendency of criminal case against the petitioner, he
would be entitled to receive subsistence allowance during the
suspension period. Thus, this writ petition, according to learned State

counsel, can be disposed of by issuing directions to that effect.

It appears that the petitioner was arrested by police on 06-07-
2014 on suspicion that he was connected with Phulbari P.S. case
No. 16(5) of 2014, registered under Section 121A/121B/307/34 IPC
read with Section 25(1)(a) (1A) of Arms Act. However, he was finally
released on bail. Upon his arrest and detention, the petitioner was
placed under suspension w.e.f. 06-07-2014. Since the petitioner is a
Government servant, therefore, he claims to be covered and
governed by the provisions of Fundamental Rule 51(1)(a) which

reads as:

“51(1) - A  government  servant
under suspension or deemed to have
been placed under suspension by an
order of the appointing authority shall be
entitled to the following payments,
namely:-

(a a subsistence
allowance at an amount equal to
leave salary which the government
servant would have drawn if he
had been on leave on half pay and
in addition, dearness allowance, if
admissible on the basis of such
leave salary’.



Thus, learned counsel for petitioner submits that the petitioner
would be entitled to get half of the amount of salary as subsistence
allowance but the same has not been paid to him. In this factual
background, in terms of the consensus between learned counsel for
the parties, this writ petition is disposed of with the direction to the
respondents to clear and pay the subsistence allowance within a
period of 4(four) weeks from the date of receipt of a copy of this

order.

Writ petition thus stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah



